
                                    

Tezpur PS Case No-01 of 2023 

GR Case No-01 of 2023 

U/S-294/353/323/326/333/34 of Indian Penal Code  

 
ORDER 

18.01.2023 
Case record put up today along with bail application no-

70/2023 filed by petitioner namely, Smt. Basanti Munda 

praying bail of the accused persons, namely, Smt. Silbanti 

Bhengra and Sri Gopal Bhengra.   

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

persons are innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused persons further 

submitted that in the event of their release on bail there is no 

chance of absconding. Hence, prayed to allow the bail prayer 

of accused persons.  

The prosecution story in brief is as follows that complainant 

Hav. Bhugeswar Basumatary has lodged an ejahar before the 

O/C of Tezpur PS through I/C of Borghat Police Outpost to 

the effect that on 01.01.2023 at around 01:00 AM, while he 

along with AISF staff were executing night patrolling, the 

sentry duty of the OP informed him over phone that one law 

& order situation was happening at Amolapam as information 

given by one Smt. Swapna Bhauri. It is further alleged that 

accordingly, while he along with the staffs arrived at the spot, 

one Smt. Silbanti Bhengra abused the police party with slang 

languages and slapped him as well as bite him on his hand 

and torn his uniform long pant. Moreover, the another 

accused persons, namely, Sri Subhen Bhengra and Sri Gopal 

Bhengra assaulted one of on duty AISF police staff namely, 

Manglu Munda with sharp weapons and as a result of which 

he sustained serious injury on his left cheek.  
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It is alleged that all of them obstruct the on duty police 

personnel discharging their duties. Hence, the prosecution 

case. 

The instant case was registered under section-

294/353/323/326/333/34 of I.P.C. The case is under initial 

stage and the alleged offence is non-bailable and cognizable 

in nature. The alleged offence of section-333 of IPC is 

exclusively triable by Hon’ble Court of Sessions. At this stage, 

if the accused persons are released on bail, the whole 

process of investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and 

seriousness of the offences alleged against accused                                  

persons and the initial stage of investigation, I find that this is                                     

not a case where the accused persons can be relied upon and 

enlarged on bail.  

Accordingly, the bail petition No-70/2023 filed on behalf of 

the above-named accused persons stands rejected.   

Inform all the concerned.    

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


